207 Re. C. A.

MR. SPEAKER:In a way, I have
also no alternative. So, what time
should I fix for it?..., We ghall take
it up at 2 P.M.

SHRI JYOTIRMOY BOBU; I want
to make a submission, Bir. Art. 75(3)
says that the Council of Ministers will
be collectively respomsible to the
House. ... ({nterruptions)

Wt wwe www fag (TET)
weaw W, g9 2w @ § fe gwww
% ¥aw foeelt & anee) q Y wot
Yt & 1 =t foroar grew A weAT
F ARA AR w gF a9 & qECF AR
¥ ggrwat gf @1 %R wrwr wawIST
WHI AT W@ T g waw
AW A 76 WTEAT FY ¥ Faean & s g9
¥ dwer ool o wwemell & a W
£ 99 @t & 1 Qar af mr wfge
Ut wrfe 3w ¥ wf aweamt o7 wwi
w1 ®rer faar orar wfgr 1 feft &
Wt & faemger & a3 ¥ s=f gAY
wifgg 1 qa7 7 F FF @@ K T
FAR Agg am A wwig o v g,
form & forg ot g o & oY wwer
R fear & ) q@ AR X oW F 6w
AAAE T AT Wrd § 1 ag g
faeelY & A ¥ @y ==t oy ren wfigw

weaw wfe : oot ¥ oY Ay
£ft § wx & qwl g W g,
o I & fog W Fwr fear ar@m o

W oY wrgh §, ot qw & wrk ¥ qw
wifer Qa Mfew &Y 7 & 1 R
T ¥ A og wehd

SHRI P. G. MAVALANKAR (Ahme-
dabad): 1 beg to say one thing, Sir.
I would like to support my hon, friend
when he says that a good deal of time
«of the House is taken up hy so many
motions on Delhi gnd matters relating
to Delhl For this country with such
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a huge population and complex prob-
lems, it will be very wrong with this
background, to concentrate our atien-
tioh only on problems of Dethl and
the Union Territories; otherwise, the
country gets a very wrong impression
that the Parliament of India is only
the Parllament of Delhil

This is the Parliament of India and
we want Indian problems to be dis-
cussed, especially those which relate
to policies and important matters,

MR, SPEAKFER: Calling Attention
is not admitted on the basis of distri-
bution of subjects or territories.
‘When there are matters of urgent
public importance which arise from
day to day, we allot time, and this is
not a charcha or debate. 1t 18 Jjust
a Calling Attention. There are some
important matters mentjoned. There
are 30 to 40 of them every day. Some
relate to Btate matters; some relate
to questions. There are others also.
So, kindly don’t take it like that.

1205 hrs
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER CUSTOMS ACT,
FNance Acr, AND CENTRAL EXCEE
RuULES

THE MINISTER OF STATE IN THE
MINISTRY OF JFINANCE (SHRI
K, R. GANESH): I beg to lay on the
Table—

(1) A copy each of the following
Notifications (Hindi and English ver-
sions) under seetion 180 of the Cus-
toms Act, 1862:—

(i) G.5.R. 1634 published in Gaz-
ette of ‘India dated the Bfth
December, 1872 tggether with
an explanatory memorandum.

(ii) GSR. 57(E) publighed In
Gazette of India dated
12th February, 1978 together
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with an explanatory memora-
ndum,

(iii) G.S.R.74(E) to 87(E) and
88 (E) published in Gazette of
India dated the 1st Marech,
1878 together with an exp-
lanatory memorandum,

(2) A copy of Notification No.
G S.R. 88(E) published in Gazette of
India dated the lst March, 1973, un-
der sub-section (5) of section of
the Finance Act, 1972, [Placed in
Library. See No. LT-4564/73.)

(3) A copy each of Notifications
(Hind: and English versions) Nos.
G.8.R. 90(E) to 124(E), 126(E) to 135
(E)I 137(E) to 142(E), 145(E) to 147(E)
and 150(E) to 154(E) published in
Gazette of India dated the 1st March,
1973 1ssued under the Central Excise
Rules, 1944 together with two ex-
planaory memoranda. [Placed 1n
Library. See No, LT-4565/73.]

SHRI P. VENKATASUEBBAIAH
(Nandyal): You said that matter of
urgent public importance is taken up.
We have given notice of acute power
shortage in Andhra Pradesh, Now,
Andhra Pradesh is under President’s
rule. It was not admitted as Calling
Attention.

MR. SPEAKER: Yesterday there
was a full discussion on Andhra
Budget. You could have said what-
ever you liked.

Shri A. C. Qeorge.

Exrory oF Com YASN (INSPECTION)
AMENDMENT RuULES

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GBORGE): I beg to lxy on the
Teble a copy each of the following
Notifications (Hindl and English ver-
slong) under sub-section (3) of sec-
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tion 17 of the Export (Quality Con-
trol and Inspection) Act, 1968:—

(1) The Export of Coir Yarn
(Inspection) Amendment
Rules, 1973, published in
Notfication No. 5.0, 625 in
Gazette of India dated the
3rd March, 1973.

(2) The Export of Coir Products
(Inspection) Amendment
Rules, 1078, published in
Notification No. S.0. 628 in
Gazette of India dated the

3rd March, 1973. [Placed in
Library. See No, LT-4566/
73].

12.07 hrs.

LEAVE OF ABSENCE FROM THE
SITTINGS OF THE HOUSE

MR. SPEAKER: I wish to take
the pleasure of the House regarding
grant of leave of absence to Members.
The Committee on Absence of Mem-
bers from the Sittings of the House
i theyr Ninth Report have recom-
mended that leave of absence be gran-
ted to the following three Members
for the periods indicated against each:

(1) Shrimati Krishna Kumari of
Jodhpur—6th to 22nd Decem-
ber, 1972 (Sixth Session).

(2) Shri P. K M. Thevar—I13th
November to 22nd December,
1972 (Sixth Session).

{3) Shri Tulsidas Dasappa—20th
February to 13th April, 1873
(Seventh Session).

I take it that the House agrees
with the recommendations of the
Committee.

HON. MEMBERS: Yes.

MR SPEAKER: All right,
Jemve is granted.

The Members will be informed ac~
cordingly.

the
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